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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDBERABAD BENCH

AT HYDERABAD

A .658/92
Batwean: ‘Bate of Decision: 22.2.%%}
Se.3aradabai

2w .Applicanto‘
And

1. The .Sub Divisional OPficer,
Phones, Kurnool - 518 001.

2., The Telecom District Mapager,
Kurnool - 518 001.

. 3. The General Manager, Telecom,

. Hyderabad Aread, C.T.0O.,
Secunderahad,

4., The Chiaf General Manpager, Telecom,
Andhra Pradesh,
Hyderabhad - 500 001.

5. The Director General, Telecon,

represented by Union o8 India,
New Delhi - 110 001.

) - «..Respondents,

Mr.C.3uryanarayana

we

Counse] for the Applicant

Counsel for the Respondents Mr.N.V.Ramana, Addl.CGSC.

C ORA f:

:“‘f'_}\ )
THE HON'BLE SHRI AL UV.HARIDASAN :  MEMBER (3)
THE HON'BLE SHRI A.B.GORTHI :  MEMBER (A)

contdee.




Q.5,N0,658/92 Date of Orxder: 22,2.95

X As per Hon'ble Shri A,B.Gorthi, Mempber (Admn,) X

Aggrieved by the notice of termination

issued by the Sub-Divisional Officer, Phones, Karnool

the applicant has prayed the Tribunal with a prayer

3

toc set aside the'impugned notice dated 8.7,92 and to
—boro
direct the respondents to continue to engage hdim as

g"‘-—-——-—-_r-\,__
a casual Mazdoor.

2. Thé applicant states that she was initially
engaged as a part-tiﬁe'Sweeper-cum-uate: woman w,e f,
'1.1.84 in place of ner mother who was not keeping good
health, Subsequently the respondents engaged her from
1,5.85 till 31,3,90 continuously as a part-time casual
labour, N.g.f. 1.4,.90 she was engaged a&s a full-time
casual mazdoor and she SerVedLZTS days in 1990, 365 days

in 1991 and 182 days in 1992 prior to service of notice

upon her,

3. When this application came up for admission
an interim direction was given to the respondents "to
continue to engage the applicant if there is work and

if juniors to the applicant are engaged", We are now
informed that in compliance with the said interim order

the applicant was allowed to continue as a casual mazdoor,

4, The respondents in their reply affidavit
have stated that she was not engéged &s & part-time
Sweeper-cum-Water woman prior to 31,3,85, As her engage-

ment was w,e,f. 1.5.85)the impugned notice of termination
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Copy to:

Te

2.

3.

4.

Se

7.

Be

9.

The Sub Divisional Officer,
Phones, Kurnool - 518 001,

The Telecom District Manager,
Kurnool - 518 001,

The General Manager, Telecom,
Hyderabad Area, C.T.0.,
Secunderabad,

The Chief General Manager,
Telecom, Andhra Pradesh,
Hyderabad - 500 001,

The Director General, Telscom,
Union of India, weo pelA —0o/.

One copy to fir.C.Suryanarayana, Advocats,
CAT,Hyderabad,

One copy to Mr.N.VY.Ramana, Addl.“GSC,
CAT,Hyderabad. : -

One copy toe Library,CAT,Hyderabad.

One spare copy.
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'-m (A.V.Hm{mﬁém)

was served upon her in accordance with the extant

instructions, The respondents however admit that even
, .

prior to the issuance af the notidice to the applicant

her case was taken Qp for grant of temporary ‘status,.

The respondents have further reiterated that some casual
: 2 : .
. ¥ [ -
labour engaged after 30C,3.85 were being considered by the

DOT, New Delhi for grant of temporarf status and that the

applicant is one such casual mazdoor,

5. ) From the above it would be evident tpat
%

the impugned notice served upon.thé applicant bas become

-

rather ihfrugtuous' with the re-engagement of. the applicant

W
as casual mazdoor. and #hat her.case for grant of temporary

status is already under consideration by the éppropriate

-~ - " L4 *

authority,

L3

6. Taking into consideration the above factual

Situationjthis 04 is disposed of with the following

directions to the respondents ;-

{1) ®he applicant shall be continued as a
casual mazdoor and if her retrenchment
becomes inescapable it shall be in accOr-
dance with the principle of last come
first go, o

(2) Her case (for grant of temporary status and
subsequent regularisation shall be considered
by the respondents in accordance wWith her
seniority and as DPer the extant scheme/

instructions,

0,4, is ordered accordingly. HNo order as to
cosSts,

Manber (Admn., ) Member (Judl, )
Dated : 22nd Fepruary, 1995

(Dictated in Open Court)
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TYPED BY | COMPARED BY  m_
CHECKED BY ' APPROVED BY

IN' THE CENTRAL ADMINIZTRATIVE TRIDUN-L
HYDERAB2AD BENCH

" THE HON'BLE MR.A.U.HARIDASAN : MEMBER( )

AND

,THE HON'BLE MR.A.B.GORTHI  : MEMIER(A)

DATED : _ 92-9.95

ORDER/JUDGEMENT,

MALR.PLC.P.NO.

mm&éﬁﬁl ///_

‘Adnitted and Interim directions
iss\ved

. !é'illﬁ d
U
Disposed of with Directions.—






